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 IMPLEMENTATION OF DMFs AND PMKKKY 

 

1716. MS. DOLA SEN: 

Will the Minister of MINES be pleased to state:       

(a)   whether Government has reviewed the presence of the DMFs in each district and their 

functioning to implement the Pradhan Mantri Khanij Kshetra Kalyan Yojana (PMKKKY); 

(b)  if so, the details thereof and if not, the reasons therefor; 

(c) whether Government undertakes regular monitoring and auditing of District Mineral 

Foundations (DMFs); and 

(d) if so, the details thereof and if not, the reasons therefor? 

  

ANSWER 

THE MINISTER OF MINES, COAL AND PARLIAMENTARY AFFAIRS  

(SHRI PRALHAD JOSHI) 
 

(a) to (d): Section 9B of MMDR Act, 1957 empowers State Governments to establish District 

Mineral Foundation (DMF) to work for the welfare and benefit of persons, and areas affected 

by mining related operations and make rules for composition and functions of the DMFs in the 

State. Further, Section 15(4) of MMDR Act empowers State Governments to frame rules for 

regulating the working of the District Mineral Foundations in the State. Accordingly, DMF has 

been set up in 644 districts in 23 States.  

The Union Government under section 20A of the MMDR Act 1957 circulated Pradhan Mantri 

Khanij Kshetra Kalyan Yojana (PMKKKY) guidelines on 16.09.2015 with directions to State 

Governments to incorporate the same into the DMF rules framed by them. To bring 

accountability and transparency to the PMKKKY scheme, provision has been made in the 

Pradhan Mantri Khanij Kshetra Kalyan Yojana (PMKKKY) guidelines to audit the accounts 

of DMF every year by the Chartered Accountant appointed by the DMF, or in such other 

manner as the Government may specify, and the report thereof shall be placed in the public 

domain alongwith the Annual Report of the DMF. 
 

Further, to enhance transparency and accountability in DMF while highlighting the 

contribution of the Foundation towards the welfare of the people, Ministry of Mines has 

requested the Comptroller & Auditor General of India (CAG) to take up special audit of DMF 

and in response the CAG has informed that the same has been taken up in the annual audit plan 

of FY2023-24 
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